
CENTRAL AJDMINISTRATIVE TRIBU\AL 
BANGALORE BENCH 

Second Floor, 
Commercial CQmplex 
Indiranagar, 
angalore-560 038. 
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APPLATIQ NUMBER: 
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Subject:— Forwarding of c3pies of Le ()iders passed by the 
Central administrative Tr ibun ai , B arigalore. 

Please find enclosed herewith a copy of the DER/ 
.STAY.DER/ IN TERIMOHDER/, passed by this Tribunal in the above 
mentioned applicatior(s) on 	 - 

LU.LC) 
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1*1 CENTRAL. RDMINISTRAT Ig TR IBUNffLL 
BANGAI.ORE BENCH 

SECOND FL&JR 
CO(V1MERcIL COMPLEX 
INDIRPNPGDR 
BR NCR LORE-5 60038, 

To 	
dated: 22AUG4: 1 6 	ri.Sanjeev Ilalhotra, 	 6. M/s,Servjces Lew All India Services 	 Reporter,No.108, Law Journal, No.22, 	 Sector...27_R, Tagore. Per&,Near Model 	 Chendjgarh. Toun,Delhj_.11 0009, 

7. The Chief Editor, M/s.dministrative Tribunal 	Ueekly Law Notea, 
Singh 	Khanda Falea,Jodhpur, Market,New Oelhi110001. 	 RejastIEn, 

The EditarvAdministretiveS. The Dy.Secretary, 
Tribunal Cases,C/o.Eastern 	Indian Law Academy, 
Book CornPany,No,34,Lelb8g, 	Rejejjpurom, LUCkflOU-226001, 	 LUckflOU-225017. 

, 	 9 
5, 

p 	Rs.ai1  

5. 

	

	The Administrative Tribunals 
Judgements, No.38571  
Sector..32...D,Chafldigarh_, 60047. 

The Manager, 
Swamys P(Jbljsher(P) 
Limi'ced,Post Box No. 

2468, No.1649R.K,f1tt 
Road,R9j5 Rnnamelejpuram, 
Madras- 600028, 

(Sandhye P1arsjons) 

Sir,. 

I am directed to forward herewith a copy each of the 

undermentioned Orders passed by a Bench of this Tribunal with 
a request for pubbication in the journals. 

APPLICATIorJs NO. 	. 	 DATE OF THE ORDER 

ià O.A.No.86 of  

juQøl. 9 (- 

Yours faithfully, L) 

dDEPUTY REGISTRAR 
JUBICIRL BRNCH. 

GM* 
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Copy with enclosures forwarded for information to: 

1. 	.T.h• Registrar,Central Administrative Tribunal, 
Principal B'nch,Faridkot House,Copernicu5 Marg, 
New Delhi— 110001, 

2.. 	The Registrar,Central !dministretive Tribunal, 
TamilNadu Text Book Society Building, D.P.I. 
Compounds, Nungambekl<a,CoL.ege Road,Madras-600 006. 

The Registrai,'Central Administrative Tribunal, 
C.G.O. Complex,234/4,A.J.C.Bose Road,N.izam Palace, 
Calcutta-700 020 

The Registrar,Centrai Pdrniriistretie Tribunal, 
Gulistan Building,4th Flo 	Pac Sombay Gymkhana, 
Opp:B.M.C.ENT Ho&pital,Preco; Rcad,Fort,Bombay-400001. 

The Registrat,Central gdministrative Tribunal 
S.C.0.102/103,Sector 34—A,Chand-.garh-22. 

The Registrer,Central Pdministretive Tribunal, 
23—APost Bag No.013,Thorn Hill Road,Alahabad-21 1001. 

The Registrar,çentrel Xdminj3tretive Tribunal, 
Rajgarh Road,Bhanggarh,P.F.Nc.58,6P0,Gujahati-781005. 

The R egistrar, Centre1.dmLnistretive Tribunal, 
Kandamu1ethj1 Towrs,5th&th rloor,0pp;aharaja College, 
M.G.Road,Ernakulam,Cochin-382001, 

The Registrar,Cetral dmiiitrative Tribunal, 
Ceravas Cotjplex,15,Civil Lines'Jebelpur-482001(JiP), 

The Registrar,Central dmi-iistrative Tribunal,8E3-9', 
Sri Krishna Nagar, Patna-80j 001(Bihar), 

11, 	The Registrar,Central tdmijstrative Tribunal, 
No5-1 0-193,First Floor,H.,C.F.Biavan, 
Opp: Public Gardens,Hyder2bad-500 004. 

12. 	The Registrer,Contral Administrative Tribunal, 
Fifth Floor,B.D.Patel Hous,Near Sordar Fatel Colony, 
Navjivan Post,Neranpur2,hmedbad738fl44, 

13, 	The Registrar,Central Admjjstratjve Tribunal, 
Fourth Floor,Rajaswa Bh2wen,Cuttack-753002. 

The Registrat, Central Administrative Tribunal, 
No.69, Pota,Post Box No.619,Jodhpur-342006(Rajesthan$. 

The Registrar,Central Admiiistrative Tribunal, 
C-420 Civil Lines, Bhat V2tila,JPipur. 

The Registr'r,Cent'l Administrative Tribunal, 
No.29 Moti iiahal,Raria Pretap Ilarg,Lucknow. 

DLPUTY REGJf5TRRV 
(uiicIL BRNCH) 



CENThAL ADPUNISTRATIVE TRIBUNAL 
BANGALORE RCHsBAPGII..(jRC 

APPLICATION No.86/1993 

DATED THIS THE TWENTYNINETH DAY OF 3ULY,1994 

p)r. 3Ustics P.K. Shyameundar, Vic. Chairman 
* 	

Pir. T.V. Ramanan, Plembsr (A) 

r. A. Rangachari 
Aged 53 years 
Technical Assistant Group-C 
(lunior Carpenter) 
Wood Propsrty and Uses on(Workshop) 
Institute of Wood Science and 
Technology, P].lsswaram 
Bangalor. - 560 003. 	 ... Applicant 

( By Shri M.N. Swamy, Advocate) 

18. 

Is The Secretary 
Indian Council of Forestry Research 
and Education, New Forest P.O., 
Dehradun - 248 006. 

The Oirsctox-Censrel 
Indian Council of Forestry research 
and Education, New Forest P.O., 
Dehradun - 243 006. 

The Director 
Institute of Wood Science and 
Technology, F.R.L. Campus 
Mall.swaram, Bangalor.-3. 

4, The Government of India 
rep... by its secrtary 

etry of Environment and 
Forest, New Delhi. 

5. l'. B.C. Gayakwad 
Research Assistant Grade-Il 
Institute of Wood Science -and 

--. 	Technology, t'lleswaram 
Bangalore-560 003. 

6.Tr. A. Anthony peter 
Research Assistant Grade-Il 
Institute of Wood Science and 
Technology, rlleswaram 
Bangalore-3. 	 ... Respondents 

(By Shri M.S. padmarajaiah, S.C.G.S.C. for 
R-1 to 4) 



H 
C,  

OR 0(R 

(Mr. IsV. Ramanan, pIamb.r(*i)) 

in this application made Under Section 19 of the 

Administrative Tribunals Act, 1985 (hereinafter referred to as 

th.'Act'), the applicant has sought the fcllcrwing reliefs: 

Quash by the issue of an appropriate 
order or direction as the case may be, 
the order p4o.1-11/92-IWST/2826 dated 
30.11.1992 of the Director oil Wood 
Science and Technology, Bangalora 
(rsspondent-3) (Vide Annexurii-C) 
promoting respondenta-5 and 15 as 
Research Assistant Crads-Il (workshop), 
with a further direction directing the 
respondents in particular the 3rd 
respondent to consider the case of the 
applicant for promotion as against one 
of the two upgraded posts of Research 
Assistant Crade-Il in the scale of pay 
of Ps 1200-2040 with effect from 
16.11.19920  the date on which respon-
dents-5 and 6 are promoted, with all 
conssquental benefits to the applicant, 
in the interest of justice and equity; 

pass such other orders just and sxpsdient 
in the circumstances of the case inclu-
ding the award of costs, in the interest 
of justice and equity. 

2. 	The case of the applicant is that he alone is a 

Technical Assistant, Group-C in the scale of pay of Ps 900-1500 

in the workshop unit of the Institute of Idood Science and 

Technology, Bangalors (zT for short) under the administrative 

control of Respondents (R for short) I to 4. There are other 

Technical Assistants, Group-C also in I15T including R-5 & 6 

but they are not working in the workshop unit and so when 2 posts 

of Technical Assistant (Workshop) in IIST were upgraded by an 

order issued by R-1 on 6th March, 1992 to Research Assistants, 

Grade-lI in the pay scale of Ps 1200-2040 it was only the applicant, 

who was working as Technical Assistant (workshop) and not R-5 & 6 



who were not working in the workshop, who should have been 
1' 

considered for titment as Research Assistant, Crad...II In 

the pay scale of ft  1200-2040. 	Onthe other hand, both 

R-5 & 6 were considered and promoted against the upgraded 

posts. (Anne*u...C) 

2• 	 R-1 to 4 have denied the submissjons mad. 

by the applicant and have stated that not only the applicant 
were 

but R-5 & 6/holding the posts of Technical. Assistant (workshop) 

in the pay scale of b 900-1500 designated as such by an order 

dated 8/9 March, 1989 issued by the Ministry of Environment 

etand 
& Forests, New Delhi. 	Although 9 such postqsanctjofled to 

nsr, at the relevant point of time only 39  viz., the applicant 

and R-5 & 6 were holding the posts of Technical Assistant 

(workshop) and so they were considered by a Departmental 

Promotion Committee (opc for short) for being fitted in 

against the 2 upgraded posts of Research Assistant in the 

pay scale of Rs 1200-2040. 	The DPC cleared R-5 & 6 for 

promotion against the 2 upgraded posts, having found them 

suitable for such promotion1 	Henca, the order at Annexure-C. 

3, 	 we have heard the learned counsel for the 

applicant and the learned Senior Central Government Standing 

.006e1 for the respondents. 

-. 	. 	. . 4.. outset. theSeadjng Counsei-ly 

raised the question o? jurisdiction of this Tribunal to deal 

/ 	 (with this application. 	According to him the Indian Council of 

F'tr8tiy Research and Education (IcFRc for short) established 

• in 1989 is now a Society under the Societies Registration Act 

of18$O 	with effect from 12.3.1991. 	As such, IuT, which is 

a part of the 1CFRE is no more a department of the Central 

Government since 12-3-1991. 	Further, the applicant stands 

absorbed by the ICFRE with affect from 1.4.1993 on his option 
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since then 
and/the applicant is working in IT as its •ffiPl.OYS$ o 	 • .1 

Since ICFRE is not one of the Societies notilfied under 

Sub—Section (2) of Section 14 of the Act, the Tribunal 

has no jurisdiction to entirtain the application made 

by one of its employees and so the application is 

liable to be dis,aiseed in jimjne. 

Learned CounseL for the applicant 

disputed this contention ad drew our ettsnt;ion to 

the case of R. pJralikriBtna Vs. Union of India and 

Others (O.A. No.158/1991) decided by this Tribunal on 

7,4.1992. In  that case 5130 Union of India, ICFRE and 

IWST, inter sUe, were res)ondenta. According to the 

learned counsel for the aplicant, the objection raised 

by the respondents therein regarding jurisdiction was 

negatived and so the question of dismissal of this 

application in limine on te ground of jurisdiction 

should not arise. 

We have considred the objection raised 

on behalf of R-1 to 4 that this Tribunal has no jurisdi—

ction to entertain this apilication. It is admitted on 

both sides that the applic3nt was absorbed in the ICFRE 

on1,4,1993 and continued o work in IiT as its own 

employee, that is, an smplyee of the Society with effect 

from that date by exercise of option. This application 

was filed before this Trib,nal on 19.1.1993 when the 

applicant was a Government servant, i.e., holding a civil 

post under the Union but working in IUT which becam, a 

Society with effect from 1.3.1991. The relief sought 

relates to the impugned orter dated 30th November, 1992 

(Annaxur.—C) by which R-5 ind R-6 were promoted as 

Research Assistants, Grade-II against 2 posts of Technical 
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Assistant (Workshop) upgraded. It is significant to note 

hers that the application was filed at a time when the 

applicant had not been absorbed by the Society in ItT which 

took place only on 1.4.1993. Thus, when the applicant filed 

this application before this Tribunal on 19.1.19939  he was 

a person appointed to a civil post under the Union but 

working in confliction with the affairs of the Society, i.e., 

ICFRC/IWST. Section 14 of the Act reads as 

" 14. Jurisdiction, powers and authority of the 
Central Administrative Tribunal 

(1) Save as otherwise expressly provided 
in this Act, the Central Administrative 
Tribunal shall exercise, on and from the 
appointed day

'
all the jurisdiction, powers 

and authority exercisable immediat.ly  
before that day by-allcourta (except the 
Supreme Court). in relation to - 

recruitment, and matters concerning 
recruitment, to any All India Service or 
to any civil service of the Union or a 
civil post under the Union or to a post 
connected with defence or in the defence 
services, being, in either case, a post 
filled by a civilian; 

all service matters concerning - 

a member of any All India 
Service; or ; 

a person (not being a member 
of an All India Service -.or a..peraon 
referred to in clause (c)) appointed 
to any civil service of the Union or 
any civil post under-the union;-'àr 

(iii)a civilian (not being a member 
of an All India Service or a person 
referred to in caluss (c)) appointed 
to any defence services or a post 

--- - 	• 	connected with defence, 
- • 
	and pertaining to the service of such 

member, person or civilian, in connection 
with'the affairs of the Union or of any 
Stat, or of any local or other authority 
within the territory of India or under the 
control of the Government of India or of 
any corporation (or society) owned or 
controlled by the Government; 



a 
(c) all srvice ma 

service in conA 
affairs of the 
personi appoints 
or poe referre 
(ii) d sub-.cla 
claui (b), bI 

eervius have b 
Stat. Cove rnmsfl 
bsr *thority 

(or society) or: 
disposil of the 
for sih eppoini 

Explanation - For the 
hereby doclaxid that r 
this sub-section shall 
references •lo to a IJ 

.rc pertaining to 
ction with the 
ion concerning i 

I to any service 
I to in sub-claus. 
Be (iii) of 
ny a person whose 
an placed by a 
or any local or 

r any corporation 
other body, at the 
Central Government 
monto  
removal of doubts, it in 
ferences to dlJnioI, in 
be construed as including 
ion territory). 

(2) The C 
tion, apply 
specified in 
sub-section C 
within the to 
of the Govern 
(or societies 
not being a I 
(or society) 
Governments  

tra]. Go:ernment may, by not ifjcui-. 
h effect from such date $3 may be 
a notifcation the provisions of 
to local or other authorjltjee 

itory of India or under the control 
nt of Idia and to corporations 
owned at controlled by Government, 
al or other authority or corporation 
ntrelled or owned by a state 

provided that if the Central Government 
consider, it xpedisnt ..o to do for the purpose 
of facilitatifg tranaitjLon to the scheme as 
envisaged by this Act, different dates may be so 
specified undIr this sU-eection in respect of 
different clases of, o di?f.r.nt categories under 
any cabs of, local orhr authorities cr 
corporation (or iocistiis). 

(3) Save as otherwie expressly provided in 
this Act, the Central A1ministrativ. Tribunal shall 
also exerciee, on and fom the date with effect 
from which the provieios of this sub-section apply 
to any local o other athority or corporation 
(or society), all the jariediction, powers and 
authority exerbj8able i$unediately beforun that date 
by all courtsexcspt the Supreme Court in Itation 
to— 

iF 
<a) recruitment and matters concerning 

recruitm.4, to any service or post in 
connection with the affairs of such local or 
other authority or 4orporation (or society) 
and 

(b) al).. service matters concerning a 
person (other than person referred to in 
clause (a) or claus(b) of sub-section (1) 
appointed ;O any ee vice or post in connection 
with the a fairs of such local or other autho- 
rity or coporation (or society) and pertaining 
to the ssrice of ech person in connection 
with such ;Mffairs. R 
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It may be asen from sub-clause (ii) of clause (b) of 
that 

sub-section (1) of the aforesaid eection,/th. Tribunal 

has jurisdiction in relation to all service matters 

concerning a person appointed to any civil poet under 

the Union and pertaining to the servic, of such perBon 

in connection with the affairs of any Society owned 

or controlled by the Government0  It was not disputed by 

the learned Standing Coun8el that ICFRE/IWST is not a 

Society ewned or controlled by the Central Government or 

that on the date on which he filed this application, i.e., 

19.1.1993, the applicant was not an employee of the Central 

Government. Therefore, the ebsencé 	of a notification 
1 

under sub-section (2) of Section 14 of the Mct enabling 

the Tribunalto ex.rcis jurisdiction, powers and authority 

in respect of ICFRE/IWST under sub-section (3) of the said 

Section in so far 3 ;theapp1icant is concerned is not really 
material. 

7. 	 Having said 80, we cannot buktake note 

the fact that subsequent to filing of this application and 

even as the application was pending before the Tribunal, 

the applicant was absorbed by the ICFRE,  a Society, and 

continued working in IiT as its own employee. Thus, when 

with effect 'from 14.1993 	the applicant was absorbed 

in ICFRE/UST and 	he ceased to be a parson appointed 

to a civil post under the Union in terms of sub-clause (ii) 

of clause (b) of sub-section (1) of Section 14 of the 
as 

Act and/ ICIRE  has not been notified to this day under 

sub-section (2) of Section 14 of the Act for application 

of the provisions of sub-section (3) of the said Section, 
'-p 

the Tribunal has 	- ceased to have all the jurisdiction, 

powers and authority as empowered under sub-section (1) 
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of Section 14 of the Act to redress the grievanCe of 

the applicant as made out in this application. it is 

a case of jurisdiction acquired and lost. The jurisdi—

ction earlier acquired stands ousted by the aforesaid 

statutory provision owing to the applicant ceasing to be 

a holder of a civil post unier the Union by virtue of 

his having become an employte of a Society. 

B. 	 The case of 1uralikrishna is 

distinguishable from this case because at the relevant 

point of time, the Tribunal had the necessary jurisdiction 

because of the provisions contained in sub—clause (ii) 

of clause (b) of sub—section (1) of Section 14 of the Act. 

The applicant therein was still holding a civil post 

undrr the Union and was not an employee of the Society by 

virtue of absorption. That, is however, not the case here 

because although the Tribunal had jurisdiction originally, 

it lost it subsequently once the applicant ceased to be a 

person holthng a civil post under the Union and becdrne 

-7 	 7 

an employee of the Societi after Severing his link with 

the Government. Thus, the case of I').jralikrishna cannot 

be of any help to the applicant* 

91 	 In view of the foregoing, the question 

TRUE COPY of considering this case cn merits does not arise. 	wo dismiss 

this application in limine for lack of jurisdiction 

7 (e No order as to costs. 
SE1 	oFficE 

Q!. •: 	'TriE TU91 -t  

(T.v. RAMAN) (p.. SHYPUNDkR) 

f'1EP1E3ER() JICE CHP.IRrt 

mr0 


